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Present:Sh.N.Amresh,Counsel for applicant,
None for the respondents,

This is an application filed against
our order dated 7th Juiy'94. Thisiapplication
was filed on 6th September'94, 2Apvarently
any petition for consideration of the Bench
should be filed within 30 days. There is an
enormous  delay and application for condonation
of delay has alsoc not been filed. On the ground,
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this is dismisseé, & heard the counsel for

' the parties, Duringﬁz;e course of the arguments,
 the learned counsel for the applicant has stated
<\

. that the relief claimed by the applicant in the

'OA is not being pressed, The OA 4is therefore

dismissed as withdrawn, No cests.' On this
order this MA has been filed to restore the case
back on file. Whenever a case is w1thdrawn,
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it will not aseewst to a case]dismissed mséxﬁji\
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deFault This application is misconcieved and

we are not inclined to interfere and create 3 |

wrong precedencﬁ? The petition is therefore
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dismissed, No cests,
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